
IN THE CENTRAL ADMINISTRA1VE TRXJ3JNAL 
QJTTACK B ENCH: CU TTAQK. 

ORIGINAL APPLICATION_NO.62O OF 1998. 
Cuttack, this the 1st day of October, 1999 

KHAGESWR ROUT. 	 .... 	 APPLICANT. 

VRS. 

UNION OF INDIA & OTHERS. 	.... 	 RESPONDENTS. 

FOR INSTRUCONS 

whether it be referred to the reporters Or not? Y(A 
whether it be circulat& to all the Benches of the 
Central Administrative Tribunal or not? 

it 

(c. NARASIMH1) 
ME143ER(JUDICIAL) 	 VICE-CHI]J I 

/ 



CENTRAr A14INISTRAVE 1IBUNAL 
a TACK BENCH s CJ TTACK. 

ORIGINAL APPLICA1oN No. 620 or 1998. 
Cuttack, this the 1st of Octcber, 1999. 

CORAM: 

THE HONOJRAELE MR. SOMNA'IH SOM, VICE-CHAIRMAN 
AND 

THE HQNJRA3T.,E MR. G. 1 ARASIMH1,M413ER TUDICIAL). 

.. 

Khageswar RO1t,age5 abait 59 years, 
S/O.].ate Bauri RCL1t of village-. 
Mahadia, P0. Belapada, DiSt,Dheflkanal, 
retires mate of Gang No. 42-A,under 
PWE,Cuttack, 	 Applicant. 

By legal practitioners M/s.5.Mishra,N. R. Rctray,u.K2hatt, 
Ad vc a tes. 

-Versus- 

Union of India represent& thrciagh its 
General Manager,S E Railway, Garden Reach, 
Calcu tta- 43. 

Divisional Railway Manager, SE Railway, 
Khurda Road, 

SeniOr D.E.N,SE Railway,Khurda Road, 

Senior D.P.O.,SE Railway,Khuzxla Road, 

Assistant Engineer,Central SE Railway, 
Cuttack. 

The superinterxIent of Police,CBI, 
BI11banerar, Dist. KhU rda. 

... Respordents. 

By legal practitioner; M/S.S,Roy,A.A.Khan,Additional Standing 
Coinse]. 

b 



-2- 

0 R D E R 

MR. SaINAm SOM,VICE-C}jAIpJ4JN; 

In this Original AppliCati on, under secticn 1.9 

of the p5ministratjve Triixinals AC4,15,app1jcant who 

retire:1 on superannuaticn as a cangman on 30-11-1997,has 

prayed for a di rec ti on to the Respondents to pay him the 

retirement benefits as also interest at the rate of 12% 

per annum on such delayed paymit. 

Respondents have filed ccxnter and opposed the 

prayer of applicant, we have hea1 Mr N. R. Ro.ltray.learned 

C o.ins el for the Appi i ant and M r. s. ioy, 1 earned Addi U onaj 

standing Coinsel appearing for the Respondents and have 

also perused the records.It is submitted by learned coinsel 

for the applicant that after filing of this Original 

Applicant, he has received all retirement benefits and his 

prayer is confined only tcpayment of interest at the rate 

of 12% per annum ,claim& by him on such retiral benefits. 

Respcfldents,in their Cointer have stated that 

the applicant was involved in a canplaint Case which was 

en qui red into by the CHI 	cmend ed mi tiati on of 
t';W' 

di sciplinary prcce&ing. As Disciplinary Prcceeding was 

initiated and service records of applicant were with the 

c 	. 	CBI, his pensi on and other reti ral dues c ould not be settled 

im-nediately after the superannuation of applicant on39.1.1.97 

but subsequently in order dated 7.6. 99, payments have been 



-3- 

made and nothing remains to be paid to the applicant. 

it is submitted by 1 earned C cunsel for petitioner that 

actually all the payments have been received by him on 

9.8.1999.prayer of applicant for payment of interest is 

being examined in the C ontext of the above facts and 

the claim of interest in respect of different items is 

discussed separately. 

Rspondents have stated in the ccunter that 

an amo.lnt of ft.10,524/- being the GPF amo.int was passed 

for payment on 29.11,1997 but actually payment of this 

amoint was made according to the petitioner on 9.8.1999.. 

Irrespective of pendency of disciplinary proceeding or 

Criminal case, against the applicant, the Departmental 

Authorities cculd not have lawfully delayed payment of 

the GPF amo.int to the applicant.In Consideration of this, 

it is di rEC ted that on the amcLlnt of GPF paid to the 

applicant, Respondents shoild pay interest at the rate of 

12% per annum from the date of retirement of the applicant 

till the end of the previcus day on which date, payment 

has actually be received by applicant, we also make it 

clear that in case the Respondents have already allcwed 

interest at the rate of 12% per annum in any pericd,after 

the date of superannuation of applicant,then the same shculd 

be adjusted cut of the amcunt ordered to be paid by us, 

 As regards, the CGE(S amcunt of b. 7,499/_ 

normally payment of this amo.lnt takes some time as this 

lb 

can be processed only after sup eran rta U on of the con tried 
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employee. In vi 	of this, we allQ! the Railways the 

pericd upto 31.3.1998 and a11: interest at the rate 

of 1 2% per annum w • e. £ • 1 • 4.1 9B ti]. 1. the end of the 

rncñth previais to the mcnth on which this amaint has 

been received by applicant.This prayer is dis L cae5 of 

acc ordingly. 

6. 	As regards pensicn,it is submitted by the 

learned Additicnal standing Cainsel that because of the 

Disciplinary proceeding pending,payment of pensicn was 

de1ayed.e note that in this case, applicant has stated 

in his petitiin and this has not been denied by the 

Respondents in their co..lnter that after his superannuation 

no payment of provisi cnal pension was made to him, Even 

during the pendéncy of the Departmental or Disciplinary 

proceeding, provisional pensicn is due to be paid to 

.irther it is submitted by the learned cainsel for the 

petitiaker that on the Uate of superanrnaticri,no disciplinary 

proceeding was pending against him. Departmental proceeding 

ended with punishment of denial of canplimentary pass 

for fair years in order dated 15.11.1997 at Annexure-2. 

In viaq of this, since by the time the applicant supera-

nrivated the disciplinary proceeding has already been 

c cricluded, the Departmental Authorities shaild ñ ot have 

delayed payment of pensicn to the applicant. 3it in this 

Case applicant was involved in a Disciplinary proceeding 

and his service records were with the C131.We allow interest 

from 1.4.1998 cc the arrear pensicn arnaint tillthe pensia 

was sancticned and the first mnths pensicn was received 

by the applicant.In this case also interest at the rate of 
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12% per annum shoild be calculated from the 1st April, 

1998 till the last day of the preceding month cn which 

applicant has received the first mcnth' s regular pensicn, 

7.. 	on the same g r 0.1 nd on the am am t of DCRG 

as also leave salary and camnutecI value of pension, 

interest at the rate of 12% sho.ild be allaqed by the 

RespOrZents from 1.4.1998 till the last day of the 

p rec ei ing month on w hic h month this am am ts have been 

received by applicant, we make it Clear that while 

calculating the above amo.int, interest,if any already 

a1lared by the Respondents, at the rate of 12% per annum 

sho..ild be adjusted. 

The above ama.mt sho.Ald be calculated and 

paid tothe appli.ant within a perio.1 of 90ninety) days 

from the date of receipt of a copy of this order. 

 4 th the above bbservaticns and dir ec tj ons, 

the original Application is disposed of but under the 

cjrcumstances,wjthc.it any order as to Costs. 

V%1AM/ I
S(G.NARASIMHAM) 	 'SIATH

Vi 
 )' 

M1BER(JUDICIAL) 	 VICE-CHI4 

KNVcM. 


